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Hariz MOHAMMAD IBRAHIM: Sir,
1 beg to move:

“That the Bill be passed.”

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill be passed.”

SHr1 K. L. NARASIMHAM: Sir, the
hon, Minister has agreed that there is
necessity for integrating the provi-
sions of the Acts of 1910 and 1948.
That being so, I do not see any reason
why he is insisting on proceeding with
this Bill in this House with the assur-
ance that he will consider the ques-
tion afterwards.

The provision regarding compensa-
tion is too liberal I had suggested
that the market value or the book
value less depreciation whichever is
less should be the deciding point but
Government have refused to accept
this suggestion of mine. This Bill

needs to be improved and I hope that

. Government will come forward soon
with an exhaustive Bill concerning
electricity, taking into account the
interests of the consumer, especially
the agriculturists.

Mr. DEPUTY CHAIRMAN:
question is:

The

“That the Bill be passed.”
The motion was adopted.

THE EMPLOYMENT EXCHANGES
(COMPULSORY NOTIFICATION OF
VACANCIES) BILL, 1959

THE MINISTER or LABOUR AND
EMPLOYMENT anp PLANNING
(SHRT GuLzariLalL Nawnpa): Sir, I
beg to move:

“That the Bill to provide for the
compulsory notification of vacancies
to employment exchanges, as passed
by the Lok Sabha, be taken into
consideration.”

Sir, I shall try to explain the pro-
posed legislation in a very few wecrds.

\
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The main essence ig to make the
system of employment exchanges

function more effectively than is the
case at present. This system of employ-

‘ment exchanges has been in operation

since the year 1945. Towards the end
of 1952, a committee wag appointed
known as the Training and Employ-
ment Services Organisation Commitice,
This Committee was charged with the
duty of looking into the working
of the system, to assess the need for
its continuance and also to consider
what the future shape of the system
should be. It had men of ability as
and a
person very eminently fitted to be the
Chairman was appointed Chairman
of this Committee—Shri B. Shiva Rao,
who is a member of this Rajya Sabha
now. Sir, a very good Report was
submitted to the Government and
many of its. recommendations—practi-
cally all its recommendations—were
accepted by Government and most of
them have been implemented. I might
refer to the terms of reference of this
Committee. This Committee was to
report regarding the organisation of
the system of employment exchanges
and whether it should be transferred
to the State Governments. Also this
Committee had to examine the whole
question of training and there were
other matters also but what is relevant
for our purpose now was a specific
term of reference to consider whether
legislation should be introduced mak-
ing it obligatory for industry to recruit
personnel at least in the larger indus-
trial centres through employment
exchanges. This is the subject-matter
of this proposed legislation. The
Committee came to the conclusion that
there should be no legislation by
virtue of which Government may
assume powers to compel establish-
ments to recruit particular persons.
That is, there should be no compul-
sion regarding recruitment but they

made the recommendation that there
should be compulsion regarding notifi-
cation of vacancies. Sir, I shall refer
to the text of the Report of the Com-
mittee itself because that will make
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the position very clear. The Com- present recommended compulsion
mittee said in 1ts Report in para- on private employers to - recruit
graph 255: through thecEmployment Exchanges,
' th
“The Employment Exchange we recommend that they be

organisation cannot obviously dis-
charge its responsibility adequately
unless full use is made by employers,
workers and governments alike of
the facilities offered by the Ex-
changes.”

The question therefore arises as to
how this could be achieved. They
came to the conclusion that full use
was not being made of the facilities
offered by the system of Employment
Exchanges at the time this Committee
looked into the matter, Therefore
they made certain recommendations
calculated to improve the utilisation
of these facilities. They first dealt
with the question of Government
Departments and local bodies and they
have recommended that much fuller
use should be made of course by
Government agencies. Practically it
should be obligatory on Government
Departments to recruit through the
Employment Exchanges almost on the
basis of a uniform policy. Regarding
private industry they have observed:

“Regarding recruitmeni to private
industry divergent views have been
expressed as to whether or not
recruitment should be made through
the Exchanges on a compulsory
basis.”

There was, as has been pointed out,
divergence of opinion and the Com-
mittee came to the conclusion:

“We have very carefully examined
the question of private employers
being compelled to recruit through
the Employment Exchanges and
have come to the conclusion that it
is not desirable at the present time
to enforce such compulsion.”

So they disposed of that aspect of the
matter in this way but then they have
proceeded to deal with other aspects
regarding compulsory notification.
And here the Committee’s observa-
tions are: g

required on a compulsory basis to
notify to the Exchanges all vacan-
cies other than vacancies for
unskilled categories, vacancies of
very temporary duration and vacan-
cies proposed to be filled through

promotion. The obligation to notify
vacancies should apply equally to
firms engaged on Government
contract. .

It goes on like that but the essential
point is that they came to the conclu-
sion that there should be compulsion
in the matter of notification of vacan-
cies and later on their recommenda-
tion takes the following form:

“The measures of compulsion that
we have recommended in the preced-
ing paragraphs may if necessary be
embodied in suitable legislation.”

So 1 would request hon. Members te
turn to the Bill itself and they will
find . that this is precisely what is
being sought to be done through
clause 4 of the Bill. Sub-clause (1)
refers to the public sector and sub-
clause (2) deals with ,the private
sector. The provision is very simple
and plain in the case of the public
sector. It says:

“After the commencement of this
Act in any State or area thereof,
the employer in every establishment
in public sector in that State or
area shall, before filling wup any
vacancy in any employment in that
establishmient, notify that wvacancy
{0 such employment exchanges as
may be prescribed.”

This is very categorical and there are
no reservations. In the case of the
private sector there is some modifica-
tion. The relevant provision reads:

“The  appropriate Government
may., by notification in the Official
Gazette, require that from such date
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as may be specified 1n the notifica-
tion, the employer in every estab-
lishment in private sector or every
establishment pertaining to any
class or category of establishments
in private sector shall, before filling
up any vacancy in any employment
in that establishment, notify that
vacancy to such employment
exchanges as may be prescribed,
and the employer shall thereupon
comply with such requisition.”

These are the two clauses which are
intended to bring out the full purpose
of this legislation. There ‘is another
sub-clause in the same clause which
brings out the intention of the Com-
mittee and it says: '

“Nothing 1n sub-sections (1) and
(2) shall be deemed to impose any
obligation upon any employer to
recruit any person through the
employment exchange to fill any
vacancy merely because that
vacancy has been notified under
any of those sub-sections.?

Sir, 1t will be seen that this clause 4
practically covers the recommenda-
tions of the Committee to which I have
veferred, regarding both recruitment
and notification, 1n one case to bring
in compulsion and in the other -.case
ruling out compulsion. The question
will arise, why the Committee recom-
mended such compulsion. Why
should not this whole business of re-
gistration, placements, notification of
vacancies, etc. be left on a voluntary
basis, as was the case before or as is
the case now? Why is this to be done?

What is 1t that made it necessary for .

this Committee to come to such a con-
clusion? There also I will have to
make a reference to the Report itself
The Committee examined the statis-
tics relating to the working of the ex-
changes. the extent to which the em-
plovers both 1n the private sector and
in the public <ector were making use
of the exchanges. They found that the
use of the exchanges by both of them
was not adequate. But so far as the
private employers were concerned, it
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was felt and 1t was noticed by the
Commitiee that there was a glaring in-
adequacy. In a sense the contribution.
of the private sector to the volume of
vacancies notified was substantial.
That 1s, at the time of the Report, 1n
1952, 1t was 542 per cent. In 1953 1t.
was about 35.3 per cent. There had
been some decline. But the Tfhportant
point made by the Committee 1tself 1s
that while the contribution of private
employers to the business of the ex-
changeg appeared impressive, in rela-
tion to the total business handled, 1t
'was still only a very small fraction of
the total employment in the private
sector. That is the main point. The
number of vacancies which arose in
the public sector was very much
smaller than the number of vacancies
in the private sector and, therefore,
their contribution to the notified
vacancies should have been very much
larger 1n proportion. Even at the time
of this Report, 1t was about 353 per
cent Later on, while dealing with
this matter we find that the situation
has become very much worse This
Committée at that time looked into the
whole system of recruitment both

m
the private sector and the public
seclor and they went into the:
reasons for the insufficient use

made by the private sector of these
arrangements in the employment ex-
changes. I would like to make a refer-
ence to that. *‘Various reasons have:
been adduced to explain why private
employers have not utilised the ser-
vices of the employment exchanges to
the desired extent. Some state that
even those employers who do not have
any machinery of their own have ex-
perienced no difficulty in recruiting
through direct contacts There are
others who hold that the main reason
has its roots in local inertia apathv.
towards the ofganisation‘ natural con-
servatism or the utilitarian character
of the methods of recruitment emplov-
ed in private industry. Some others
are of the opbinion that employers are
hesitant to utilise the emvlovment ex-
changes because thev are afraid that if
thev did so theiv discretion in the
matter of selection would be fettered.
Another view ig that vesteg interests
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are too deeply entrenched to permit
the intervention of the exchanges in
the matter of recruitment and that em-
ployers do not naturally wish to part
with their powers of patronage and
favour.” I would not like to take the
time of the House by making reference
to a number of observations made
here, which bring out the fact that
there have been abuses and malprac-
tices. These possibly are the real rea-
sons for the reluctance, in many cases,
to have recourse to the employment
exchanges for the purpose of filling
vacancies., Of course, it can also be
said that the employment exchanges
may not be functioning in such a satis-
factory manner as to create an assu-
rance in the minds of the employers
that they will be very properly served.
‘This aspect also was taken up by the
Committee and naturally it was one of
the main functions of the Committee
to say what measures should be taken
to improve the working of the employ-
ment exchanges. They have made a
number of recommendations in that
matter, many of which have already
been implemented. As I said, at the
time of the report of this Committee,
or when the Committee examined this
question, they had arrived at the con-
. clusion that the employers particularly
in the private industry were not mak-
ing adequate use of this machinery.
Since then, the figures which I have
got show that the position has become
very much worse. I have got the
figures regarding both the private sec-
tor and the public sector. We are now
dealing at the moment with the private
sector. In 1952, the vacancies notified
were 2,32,874. That was the time of
the report of this Committee. Later
on, this number declined still further:
87,000: 70,000; 78,000. And in 1957 it
- was 48.000. It was nearlv the same in
1958 This is the position. If you
construe this in terms of proportion, or
percentage, vou will find that the
fisure, which I gave to the House a
little earlier; of 35 per cent. being the
proportion of vacancies in the private
sector has dwindled to 14 per cent
now. We have made some kind of a
rough calculation. Considering the

|

;
!
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i number of vacancies falling in the
private sector and taking the number
of vacancies which are being notified,
now it may not be more than five per
cent. of the total. This is the position.
Although 1t was evident even at the
time of the report of the Committee
that something should be done, some-
thing on these lines, some legislation.
well, the urgency has increased and
therefore we have this measure before
the House that some kind of compul-
sion should be introduced, some
powers should be taken by Govern-
ment to compel employers to notify
vacancies which arise in the private
sector as well as in the public sector.
This is one purpose of this legislation,
to which T have made reference,

Hon. Members will find, when they
refer to the Bill, that there is mention
of another purpose also. That is clause
5—“Employers to furnish information
and returns in prescribed form.” This
is, of course, independent. This is not .
necessarily linked with the other.
That is, we could have information
without placing these other obligations.
But this is also essential for certain
purposes, apart from that of employ-
ment as such, that is, facilities to job
seekers to get employment wherever
suitable vacancies have arisen. Now,
Sir, this purpose has also been explain-
ed in the Committee’s Report. They
have made a recommendation that it is
necessary that the various establish-
ments in the country, both in the pub-
lic sector and the private sector, should
submit returns. They have given an
indication of what kind of returns they
should be and the purpose is that with
the help of the information that will
be culled out from those returns it
should be possible for Government to
have a better understanding of the
employment needs of the country and
the trends. Also it will help in the
various plans and the development of
the country; that is, it has its bearing
also on economic planning.

There is another aspect also to which
I may make a very brief reference in
connection with the main provision of



1151 Employment Exchanges
(Compulsory

the Bill, that is compulsory notifica-
tion. Many more employers will be
communicating to the exchanges their
needs and requirements than at pre-
sent. Many more vacancies will
notified to the employment exchanges.
That will induce many more persong to
come forward to register at the em-
ployment exchanges, who are not do-
ing so now. At present they find that
having come and registered their
names at the exchanges, the chance of
getting a job through the exchanges is
very small, because most of the em-
ployers do not have recourse to the
exchanges. Therefore, it becomes
really a formality for many of them
and so they do not even come. When
many more people will register, the
effect will be that a much wider choice
will be presented to the employer.
There will be many more persons who
will be suitable for the jobs, and
therefore the employer will be better
served. He will have a much larger
number of persons from whom to
choose. That will enable the industry
to get a better class of workers, and
also in the case of the workers them-
selves it will improve their chances of
getting employment through the ex-
changes, which: will mean that they
will not have to waste so much time
in knocking about from place to place.
They will have registered their names

be

and they will stand a better chance of

being called upon to come on the basis
of their merit and of being selected
for 'posts which arise from time to
time,

Sir, I need not take more time. I
have explained the main provisions of
this Bill and also the circumstances in
which these” proposals originated and
the conditions at the moment which
justify these legislative provisions and
the advantages that will accrue from
the incorporation of these provisions
in this Bill

Mr. - DEPUTY CHAIRMAN: Motion
moved:

“That the Bill to provide for the

compulsory notification of vacancies |

to employment exchanges, g5 passed

i

[ 19 AUG. 1959 ] Notification of Vacancies) 1152

Bull, 1959
by the Lok Sabha, be taken into
constderation.”
One and a half hours i1s the time

allotted for this Bill. We are left with
65 minutes and I have got seven
names; so just ten minutes each.

Surr P. S. RAJAGOPAL NAIDU
(Madras): Sir, I want to speak.

Surr  JASPAT ROY KAPOOR
(Uttar Pradesh): Can some more
names be added, Sir?

Mg, DEPUTY CHAIRMAN: You
want to speak?

Surr JASPAT ROY KAPOOR: Yes,

Sir. Only for three minutes.
Mg. DEPUTY CHAIRMAN: Mr.
Dave. .

Suarr ROHIT M. DAVE (Bombay):
Mr. Deputy Chairman, the purpose of
this Bill is obviously to enable the Gov-
ernment to try to have some sort of
planning with reference to man power
utilisation. This planning of man
power utilisation may be possible only
on the basis of certain very vital infor-
mation which the employment ex-
changes should have available to them
so that it may be possible for them
to give some sort of guidance to those
who are in search of employment as
well as to those who want to employ
people. This can only be the purpose
of such a Bill. It certainly entails a
certain amount of work on both the
private sector as well as the public
sector. Whenever a vacancy arises,
they have to notify it in the prescribed
form to the employment exchange. All
this labour would be useful only if the
purpose of planning man-power utili-
sation is served thereby.

Sir, the hon. Minister has referred to
the report of the Committee, and there
is a reference to that also in the State-
ment of Objects and Reasons. If we
look at the Statement of Objects and
Reasons, we find that there are two
recommendations inter alic and be-
cause they are given as objects and
reasons for this Bill, it will be quite
legitimate to presume that these two
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recommendations nter alia have some
bearing on the purpose of this Bill
Now, one of the recommendations is
that the employers should be required
on a compulsory basis to notify to the
employment exchanges all vacancies,
etc.—which is already incorporated in
the Bill. But there is another recom-
mendation that the employers should
also be required on a compulsory basis
to render to the employment exchanges
staff strength returns at regular inter-
vals. I do not find any mention or any
provision 1n the Bill with regard. to
this recommendation of what is known
as the Shiva Rao Committee, namely
that they are on a compulsory basis to
render to the employment exchanges
staff strength returns at regular inter-
vals. Sir, in both the clauses 4 and
5, which I have read very carefully,
the mention 1s that of vacancies that
have occurred or are about to occur
in the establishment. In both clauses
4 and 5 the rg:ference is only to those
vacancies which have already occurred
or are about to occur. There is abso-
lutely no mention with regard to the
staff strength as such, and I do not
see how without this very necessary
information any man-power planning
is possible, That is my first point.

My second point is that if vacancies
are notified at a time when they have
occurred or are about to occur, we are
likelv to lose valuable time, beccause
once the vacancy is notified, it will
have to be publicised in some wayv or
the information will have to be made
available to those who are seeking
employment. Here again, Sir, the first
and the primary task is to notify the
names of those who gre already trained
and experienced workers, capablé of
finding emplovment, and who are un-
emvloyed. Then, Sir, the secondary
task is to analyse the information care-
fullv in order to find out the employ-
ment trends that are visible as 3 result
of this analysis. to divide the country
into various areas where the demand
and supplv trends show certain simi-
larities, and therebyv to find out where
and what tvpe of people are required.
Now, Sir, here also it would be much

Bul, 1959

more desirable for that purpose to
have certain forms that might mention

_those vacancies which might not be

occurring in the near future but which’
are likely to occur, or even certain
new jobs that might be created in a
particular undertaking or ‘that are
likely to be created, say, in a year’s
time, in a particular undertaking, Sir,
1f, for mnstance, a particular undertak-

mg is planning for expanding
1ts  activities or is  undertaking
some new activity, then surely, in

course of time, it would require some
man-power. And it would take a
considerable time before that expan-
sion may materialise or the new
department may materialise. Under
the circumstances, Sir, if side by side
with the plan for necessary licence or
necessary permission to start a parti-
cular activity, the emplovers are asked
to notify to the Employment Ex-
changes their requirements at that
stage, that would be quite useful to
those who are seeking employment or
who are training themselves up for
becoming competent to handle a parti-
cular task. Vocational guidance which
should be the chief aim of any man-
power planning would also become
possible only if there 1s some advance
notification and not the . notification
only at that time when the vacancies
occur or are likelyv to occur That is
my second point

My third point is that the Emplov-
ment Exchanges themselves will have
to undergo scme radical change be-
fore thev can become instruments of
man-nower  planning  Todav. Sir,
thourh T know that these Emplov-
ment Exchanges are trying their
level best to see that the information
available to them is up to date and is
reliable, vet in spite of that, there are
so manv lacunae and there are double
registrations still going on. The offices
of the Emplovment Exchanges are
not so suitably situated as to make it
possible for those who want either to
rmolov people or who want cmploy-
ment to reach those offices easily and
t~ notifv their requirements. It  is
necessary that some  rationalisation
with regard to the location of ‘hese
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offices also should be carried out by
the Employment Exchanges. The hon.
Minister spoke of less and less num-
bers of vacancies being notified as
years go by. One of the reasons per-
haps may be that this particular
machinery is not so suitably locatled
as to make it possible for people who
want to take advantage of its services
1o avail of this facility. If, therefore,
some attempt 1s made to gee that there
1s some rationalisation with regard to

the location of these Exchanges, that
" also might help matters.

Finally, Sir, whenever any man-
power planning takes place, mere
pooling of information or mere shar-
ing of information will not suffice. At
some stage or the other, perhaps,
without introducing any element of
compulsion, the Employment Exchan-
ges will themselves have to be the
fit instruments of getting the :1ight
type of people to the employers. If
the employers get the right type of
people, apart from any other consi-
deration, they would certainly Dbe
willing to avail themselves of the ser-
vices which these Employment Ex-
changes might give. Therefore. Sir,
those who are in charge of the Em-
ployment Exchanges should apply
their minds to this problem as to how
to be useful to those who are seeking
employment as well as to those who
are seeking people to employ. If
certain services are made efficient,
perhaps the Employment Exchanges
can become better instruments of
man-power planning than they are
today. Unless, Sir, these various
points are taken into account, al-
though I am quite sure that this Bill
by itself will serve some useful pur-
pose, we will not be able to achieve
our objective effectively and effi-
ciently.

SHrr P. N. SAPRU (Uttar Pradesh):
Mr. Deputy Chairman, the Bill is
based, as was stated Dby the hon
Minister himself, on the Report of 2
Committee presided over by Mr. Shiva
Rao. That Committee was appointed
in 1952. It reported in 1953 or in
1954, and we are now In the year

I

~that these

Bull, 1959
1959, whepn the Government 1s
plementing the recommendations
the Shiva Rao Committee,

im-
of

Sir, the purpose of this Bill is to
ensure that employers notify to the
Employment Exchanges all vacancies
other than those in the ‘unskilied’
categories, vacancies of temporary
durations and vacancies proposed to
be filled through promotion. It has
been made obligatory on the part of
the employers to notify such vacan-
cies. The second object is that em-
ployers should, on a compulsory basis,
furnish to the Employment Exchanges
thewr stafl strength returns at regular
intervals. Now, Sir, both these rug-
gestions are based upon the recom-
mendations of the Shiva Rac Com-
mittee, and they have my full sup-
port. ‘

The question of unemployment or
of full employment for a society mov-
ing towards socialism is very import-
ant. It is vital that we should have
opportunities for full employment.
Bul I was rather disappointed to find
Employment Exchanges
not very popular with the
people. From 1947 onwards the num-
ber of persons seeking the aid of
these Employment Exchanges has
been going down. In 1958, the niim-
ber was 48,000. Now, Sir, what I
would like, thevefore, to ask is: What
1s the reason for this—shall 1 say—
unpopularity of the Employment Ex-
changes? Why are these Employment
Exchanges not popular with the em-
ployers or with the workers? Thi. is
a matter which needs to be enquired

were

into. Is there any corruption? Is
there any nepotism? Is there any
favouritism? Is there any red-tapism

there? The Shiva Rao Comm’ittee had
suggested that control over the col-
lection of this statistical material re-
garding employment should remain
vested in the Union Government. You
will find that thing mentioned per-
haps in paragraphs 116 and 117 of the
Report. I will just quote them.
This is what they have suggested as |
one of the specific responsibilities of

the Centre. They say:
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“The Centre should collect infor-
mation concerning employment and
vnemployment and prescribe uni-
form reporting procedures.”

Now, there has been a division of
functions in regard to these employ-
ment exchanges between the Centre
and the State Government. The Union
Government 15 paying 60 per cent as
its contribution for the maintenance
of these exchanges and 40 per cent. is
bemng paid by the State Government.
I think that we should have annual
reports submitted to us regarding Lhe
working of these exchanges. It 1s 1m-
portant that Parliament shculd be
kept ‘in touch as to how the moneys
voted by 1t for employment exchanges
are being utilised.

Sir, the benefit of these employment
exchanges is not open to all workers.
As 1 said, unskilled workers, domestic
servants, all these are outside the
purview of employment exchanges.
Salaried persons in the private seclor
who get g salary of Rs. 60 per month
come within the purview of the Bill
but those who are getling less than
Rs. 60 have been left out. Then again,
this Bill will apply only to establish-
ments which have a strength of 25
workers or over. In all these
pects, I think there is scope for im-
provement so far as ihis Bill is con-
cerned. I feel that the number of
workers employed in an establishment
should be less than 25. The Factory
Act requires, 1 believe, ten persons,
and I do not see any reason why we

should not fix the number at 10 or
may be ‘more than ten’.
1 think that gradually we should

extend the scope of these employment
exchanges to classes of persons who
are not covered by this Bill. The
scope should be extended to domestic
servants and unskilled workers also.

May I say, Mr. Deputy Chairman,
that we need good statistical (ata
regarding the extent of unemploy-
ment in this country. We know that
so far as employment in this country

res-
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i3 concerned, in factories and other
establishments caste and communal

considerations play a great part in
determining  1t. .The Scheduled

Castes and the Backward Classes do
not often get a fair deal. Nephews,
sons-in-law, sons, cousins or caste

men of private employers are given
preference over others. By our poli-
cies we are helping the private sector
to thrive and therefore, it is not the
Marwaris or the Gujeratis or the
Agarwallas or the Khatri traders who
constitute the entire population of this
country. They do not pay for the
private sector; we all pay for it and,
therefore, we all have a right to
demand that there shall be fairness
i employment 1n these private con-
cerns.

I wanted to say something about
the public sector, but since I have
exceeded my time, I must bring my
remarks to a close by saying that
while I give my blessings to this Bill,
I am not quite satisfied with its \che
I wish it had gone further.

Surr T. S. AVINASHILINGAM
CHETTIAR (Madras): Mr. Deputy
Chairman, the previous speaker hit
the nail on the head when he said that
the number of people who are nolified
to the employment exchanges is going:
down. I wish to lake this opportunity
to say that when a department dues
not have work, you want to make it
compulsory on every employer to
notify the vacancies and then on his
own volition, because when pcople
nolify, the department grows and
later on, I am sure the Minister will
come here and make a statement
saying that so many people have
notified and that that shows the ecffi-
ciency of the department. That way,
Mr. Deputy Chairman, is not the way
in which Government Departments
are to be worked. A department is
not admittedly working according to
the statement made by the Govern-

ment. Here, the number of nolifi-
cations is getting less every vear.
Why? Have they gone into the

matter? Is it due to inefficiency? Is it
due to the fact that notifications are
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not made or what is it that has made
people not to resort to this organi-
sation? I should think that this way
of trymng to increase work in a
department by compelling people to
issuc notifications and to go to ¢m-
ployment exchanges i1s not the proper
way of working of a department.

Now, I come to one or two ciher
points. I think this Bill goes far
beyond the recommendations of ihe
Committee. Sir, let me confess that
I have not read the recommendations
of the Committee very carefully, but I
did hear the speech of the hon.
Minister who is piloting the Bill very
carefully. The object of the Iill,
as he said, 1s to make it obligatory on
the industry to consult the employ-
ment exchange. This Bill does noi
apply to industry alone; it applies to
all employment-giving people. The
only exceptions are those that are
governed by clause 3. Clause 3 says
very categorically that—

“(1) This Act shall not apply in
relation to vacancies,—

(a) in any employment in agri-
culture (including  horticulture)
in any establishment in private
sector other than employmen: as
agricultural or farm machinery
operatives;

(h) in any
domestic service;

employment in
(c) in any employment the

total duration of which is less than
three months;

(d) in any employment do

unskilled office work.”

to

Clause 3(2) says:

“Unless the Central Government
otherwise directs . . .”

Vacancies which are proposed to
be filled through promotion and so on
are not covered by this and vacarcies
which carry a remuneration of less
than sixty rupees in a month are .ot
covered by this. I would like to
refer to one particular point. 1 am
not concerned with industry. I am

|
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concerned with education. Are the
vacancles in schools ard colleges in
which the pay is more than sixty
rupees to be notified or not? Accord-
g to this Bill, they must be notified.
But according to the recommendations
of the Shiva Rao Committee, only
industries need notify. I should
think that the scope of this Bill is
much beyond the scope of the recom-
mendations of the Committee, which
was referred to by the hon. Minister.

Now, Sir, let me come to the
second point. I refer +to clause 6.
This clause is indeed very important.
Sir, we who are sitting in the Com-
pany Law Committee and have had
something to do with the enactment
of that legislation know that in
things like the Company Law, if some
one does not give information, you
have the power to go to his office at-
any reasonable time to search and tor
ask questions to get information so
far as the records are concerned, and'
and all those things we have.
But here I find this in a legislation
of this kind, where they are supposed
to help people in getting their needs
of man-power; it is here in clause 6.

“Such officer of Government as
may be prescribed in this behalf,
or any person authorised by him in
writing, shall have access to any
relevant record or document in the
possession of any employer re-
quired to furnish any information
or returns under section 5 and may
enter at any reasonable time any
premises where he Dbelieves such
record or document to be and ins-
pect or take copies of relevant re-
cords or  documents or ask any
question necessary for obtaining
any information required under

. that section.”

It is all “any” everywhere—any
man or any officer or any man depu-
ted by that officer. Even in com--
pany law we prescribe the status of’
the officer who is to go whereas here
no such status is mentioned. Here it
is any clerk, anybody who is in char-
ge of an office, any prescribed officer
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.or any person authorised by h'm,
etc. Any prescribed officer or any
person authorised by him may enter
at any time any premises, etc. It is
of course there, “at any reasonable
time” a saving grace. He may enter
.at any reasonable time any premises
where he believes such record or
document to be and inspect or take
copies of relevant records or docu-
ments or ask any question, etc. I
think. Sir, this is an atrocious clause.
It 15 an atrocious clause; it is a penal
clause which usually figures only in

very important Bills, when people
want to hide documents. But in a
matter. like this where somebody

wants some lecturers to be appointed,
some school masters to be appointed,
some clerks to be appointed, some
cashier to be appointed, you want a
clause like this to operate and such
a clause is on behalf of an organisa-
tion which seeks to help the people.
I do not see any reason why a clause
of this kind should be introduced in
a Bill like this at all 1t is atrocious,
let me say again, and I think a Bill
of this kind must seek the co-opera-
tion of people rather than show the
big stick This 1s not at all to my
lLiking. .

Then there is another clause which
follows 1t and it says:

“If any person required to fur-

nish any information or return
refuses or neglects to furnish such
information or return” etc.
Even for neglecting to furnish the
required information or return the
punishment is there. A man may
forget a duty. You know that the

officers have got such a lot of returns
to file that they may forget to fur-
nish a particular return or informa-
tion.

“furnishes or causes to be fur-
nished any information or return
which he knows to be false,”

"That is not so bad, but if a person
neglects to furnish an information or
return, he shall be punishable for the
first offence with fine which may ex-
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tend to two hundred and fifty rupees
and for every subsequent offence with
fine which may extend to five hund-
red rupees. What is this? Why do
you want this penal clause? You are
saying: I want to help you; T want
to provide you with good men. But
here you come with this big stick.
These are absolutely inconsistent
with each other. Let me tell you
this Mr. Deputy Chairman, that I
think whoever had this Bill drafted
and whoever went through it would
be shocked at these provisions, 1
wonder who passed this.

Surt GULZARILAL NANDA: Lok
Sabha passed it.

Surt T. S AVINASHILINGAM
CHETTIAR: But we know how the’
Bills are disposed of—one hour is
allotted. We trust so much in you.

SHRI GULZARILAL NANDA:
Many hours.

Sert T. S. AVINASHILINGAM
CHETTIAR: We trust so much in
you and the result is that the Bills
are passed quickly, and I.am not
wrong when I say that so many
Bills come to us for amendment the
year immediately following that in
which they were passed. All that
does not show that you are looking
after well the proper drafting of
Bills. Drafting does not seem to be
sound to my mind, Mr. Deputy Chair-
man. I do not like to take much
time of the House. This Bill appears
as one to be passed straight way
when one sees only the heading of
this Bill and I myself thought that
it was an innocent thing inasmuch as
they want employment exchanges,
they want to meet the demands for
man-power and that they want to find
it wherever they can. It is a very
good Bill otherwise, but these provi-
sions, in my opinion, Mr. Deputy
Chairman, are atrocious, and I would

like the Minister to make.it clear—as °

he said-—that it .is confined to indus-
try. If that is so, let him make it
clear at least in the rules to be fram-
ed. This is how he began his origi-
nal statement, and this is the recom-
mendation of the Shiva Rao Enquiry
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Committee, and I would like him to |
.make a categorical statement with
regard to that. That is No. 1, and
No. 2, with regard to clause 8, I
would very much request, 1f ycu
-agree, that even now an amendment
can be moved and clauses 6 and 7
may be omitted. In my opinion,
clause 6, as it is, is very wide, very
bad and very vicious, and it must go.

Seri B. K. P. SINHA (Bihar):
Sir, this Bill is- a modest attempt at
investing the Employment Exchanges
with the importance that they possess
in other advanced countries. It is
also a modest attempt, as my hon.
friend from Bombay said, at man-
power planning. 1 share most of the
views expressed by my hon. friend
from Bombay, and I feel that if we
are to have planning, we must intro-
‘duce an element of compulsion; there
can be no planning wunless there is
‘compulsion. But then we are faced !
with a sort of insurmountable hurd- |
le and that is the Constitution of |
India which says that there shall be !
freedem of trade and commerce, that |
people shall be free to carry on any
‘business or occupation or profession. |
The courts have interpreted that this |
means that not only prior to estab-
lishment of a business, people shall
be free, that people shall be free not
-only in establishing a business, but
they shall also be free from unreaso- !
nable restrictions even while opera-
‘ting or running a business.

Bazy GOPINATH SINGH
‘Pradesh): Question:

(Uttar

Surr B. K, P. SINHA: I am afraid
that if the type of compulsion that my
‘friend from Bombay advocated were
introduced in this Bill, this Bill.

\
ot meAw wn (faere) o owm
T & T F, FIHEA TIE |
FT, gTATE W, "9 fFaawT garer

T w@E fFawmagd ?

Surr B.. K. P. SINHA: He spoke
.of compulsion in recruitment.

33 RSD.—5.
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Mr. DEPUTY CHAIRMAN: Go on,
Mr. Sinha; time is limited.

Surr B. K. P. SINHA: If that
compulsion is introduced, I am afraid
this Bill or this measure -will not
stand the scrutiny of courts. Even as -
it is, I feel it may have to face very
heavy weather in the courts. As has
bgen rightly pointed out by my hon.
friend from Madras, the clauses 4, 5
and 6 impose a sort of restriction on
business activities, on the carrying on
of a business.

Surr P. N. SAPRU:
restriction.

Reasonable

Surt B. K. P. SINHA: That is your
point of view; that may not be the
point of view of the Judges; that is
the whole t{rouble. In any case
legislature is not the court. It is not
for the legislature to define within
what limits it should operate. If on
a plain reading the legislature is
satisfied that it is not traversing pro-
hibited ground, the legislature must go
ahead. On that principle I support
the clauses of this Bill, though I feel
even the Bill, as it stands, is of
doubtful constitutional validity. Next .
I feel, Sir, that Government should
have introduced compulsion at least
so far as the public sector was con-
cerned; nothing in the Constitution
would prohibit that. And what is
the meaning of having a Bill if we"
do not introduce compulsion.so far
as the Government agency also is
concerned? For private establish-
ments 1 feel that it is good so far as '
it goes. But then .

Surt P. N. SAPRU: How do you
differentiate between private agen-
cies and public agencies or the public
sector in this matter?

SHr1 B. K. P. SINHA: Well, regard-
ing private agencies, the Constitution
is very clear. It is doubtful if article
19 and other articles apply to public
or governmental agencies.

Mr. DEPUTY CHAIRMAN:
been defined.

It has _
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Surr B. K. P. SINHA: It is not
yet defined Some have taken the

line that it applies only to individuals.
In any case, so far as private estab-
lishments are concerned, I feel that

an attempt should be made that even |

in the matter of recruitment by pri-

vate arrangment, those private firms ,

should be made to agree that they
shall recruit their staff only through
the Employment Exchanges.

I would, Sir, in the end seek some
clarification about two clauses from
the hon. Minister.

Surr P. N. SAPRU: Option has
been left to the employer to recruit
also from outside the list furnished
by the employment exchange if the
list is not useful.

Surr B. K. P. SINHA: Legally and
constitutionally, it is doubtful . whe-
ther the Bill is on sure ground. I
have not said that it is unconstitu-
tional. I have simply said that it is
possible that the courts may take the
view that the Bill, as it stands, is
unconstitutional. I simply say that
if we go further, to the extent advo-
cated by my hon. friend over there,
the Bill will be unconstitutional.

Surr ROHIT M. DAVE: I have
never asked for compulsory recruit-
ment and all that.

Surr B. K. P. SINHA: But you
have said that it would be Dbetter,
compulsory recruitment,

Surt ROHIT M. DAVE: I never
said that.

Surr B. K. P. SINHA: Then I

withdraw what I have said.

Then I seek a clarification from the
hon. Minister. I find that a sub-clause

3(1) (e) has been added to this Bill

in the Lok Sabha whereby Parlia-
ment has been excluded from its
operation. I do not know why the
State Legislatures have not been ex-
cluded from its operation. If the hon.
Minister says that sub-clause 2(2) (f)

- includes
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excludes the State Legislatures, then
it does exclude Parliament also. If it
Parliament and therefore
Parliament has to be excluded by sub-
clause 3(1) (e), then there is no
reason why we should not extend the
same treatment or the same indulge-
nce to the State Legislatures.

AN Hon. MEMBER: Parliament is
Parliament.

Surr B. K. P. SINHA: Clause 3(2)
(a) says that if an independent
agency comes into the picture, so far
as recruitment is concerned, that
vacancy is not to be notified to the
Employment Exchanges., I would like
to know what precisely the Govern-
ment understand by ‘“independent
agency”. Would they take the trouble
of defining it under the rules? In re-
lation to ‘“‘independent agencies” we
can think of government establish-
ments, not the private firms. That
means in many cases Government es--
tablishments may not have to go to
the Employment Exchanges. In case of
private firms every appointment has
to be notified to the Employment Ex-
chage. I would, therefore, seek-
clarification on these two points. Sir.
I support the Bill, as it stands,

g Mt fag sl o,
7 vega fadas F1 FEvIE W g
FIAE, 9CY F qg AT W A
guadr # fF 3@d ot afeai § s
TR 7 AGHT A A w7 WA
oHeT  FE

nd 39 fqduw A oF aga &
et Afe St Avew gl @ 75 7w &
™ fadus ¥ wedr wie WeaTed
de Ovig § ST I FEr T §, 999 ¥
et & & a8 fagas O Far @
AT ot e AT & 1 RERE AT
Teoey T 99 # a8 %81 7w & %
o T 1 GEAT URATIAE GRS
# & N A gEa oag fF ww
wvg ( staff strength ) & fod
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VAT FT@A T TFEs B WA |
oY mrfEx Figurt wo wgied 96l 7
T W FT E

“The present Bill seeks to imple-
ment those recommendations.”

faer s <t Zafem =t gty v ar
2 I AT AR ¥ § WL q@
W faw 1 9en F aw A W
W' GET Agl P & fowd w@rw
A F9 g | AR T9 ®%
& F feaf e figardag
#t s ATEaT § R Far sgeedt &
AT g F T 7 AW AR
oar  Agl § a1 ¥ AE WERy @@a
% qefiqe faq @ faug &1 e
™ MT FT QT FE )

W AT | o1 Afe &, Ew Q@
ARUI S CERE I S A WA 1)
g faor smar wfgg @ AT O®
fagas sfag 2 & S sy faera-
TATE §, IAH  AFEH T WGH! G
HHE T F AT G A, T A
§ S HWE Al & S9ET W19 S &7
q THgHE FT A%, I AT FT ga
AR FF R IGFT IYART FT TS,
A T 393 ag Wt amera & B
e A AT AR g IgHT T ads
¥ ME FX A% | IWIAA @TH
R F A AA] ARG GqT 97 qga
H gEEE AT

& g Py & ot P A
# frasse & 39F Fas €T o=
MIH! 93 FT AN AR ¢

“In order that Government may
have reliable and up-to-date statis-
tical information regarding the level
of employment in the country, we
recommend that
Government departments,
ployers including Government, semi-
‘Government and private should be

|

1

|

[

like the Central :
all em-
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required on a compulsory basis to
render to the Employment Exchange
concerned and to the Central Head-
quarters of the Services half-yearly
returng in a form that might be
prescribed for the purpose, showing
the total staff strength at the end
of the six-monthly period, the num-
ber of vacancies (including those in
the unskilled categories) that occur-
red during the period, the manner of
their filling and a forecast of likely
increase or decrease in the staff dur-
ing the next six months.”

7g a1a @ fagas & w3 T e Ad
gl Wk 7y Afe @y W F W @@
gt =rfed | euY § gHTd TadAe
q uF shfrafor wx@dw FaE faaa
# A7 @ FAOF S frenema
ag o9 IF §

“The creation and maintenance of
a Register of Technical Man-power
is another important step which, in
our opinion, is long overdue. As
early as 1949, the Scientific Man-
power Committee recommended the
compilation of a National Register
of Scientific and Technical person-
nel. This work was entrusted by
the Cabinet to the Council of Scien-
tific and Industrial Research, but
even after six years, it cannot be
said that the Register is in a condi-
tion where it can be directly useful ”

T AT @A AT 39 FACT FT AW
Iq F7 gg W frawen @, Gauw

283 79

“Indian nationals receiving techni-
cal training abroad should be kept
informed of the emvblovment op-
portunities advertised in India.”

(Time bell rings.)
wd AYH qWY dgq & #9 faar
i gwewmafa @ fame & @
a1g Wy fag : F W frdew

Fer fF 0T &1 A% a1 wE I 6
gag F |
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EERISKESEH)|
A4 3@ fadas § g W FEr g
& 74z #1 O w@w & I9F A F
T 9 FTTH HT AT TG FG |
e armwrﬁsﬁﬂf@mqéh IqH
#t f.T Aot & Fgq 97 Faw OF
WF WAT F W HiES § gwaT ATFQ
HERT AIATT TG0 T TF9, TTTRE
T OFT TFY | W AT @ AT E
T AEW . ow v e
femr  argdr i 2@ gy g a1
gafF @ FHI 3 fag F
TR A Tm gES § 7 AR AN maw
ngwH §—arm fafaedt &, fedw fafy-
T ], #T A fawrr § wai oy -
A T g e A sraEr
* fErd aEd A T oawy
afeT wgi @ 919 wew fend 2@
F TG, T3 A FAT TW q19 F 1A~
T AT 3 FY & fF o a8y
ANF FgT §E IART WO geqATHET
URFAT F qqAUAT A AG wqamw
M A WM A g @
¥ W wEd, a3 wwro
qeFE F N WA, wmw @ 9=z
qaET g T 39 q1T F JTAFTY FYC
a0 g ) zafal g arg faeww
aFT Y fF 1T 297 FHaw Ay o fraw
B A A FR, AdfFT A @z Ay
2 I wwT § W ageqn §
ﬁ. . . .
Mr. DEPUTY CHAIRMAN: The
time 1s over.

Bagu GOPINATH SINGH: Time is
over? Sir, if you could give me a
little more time I would be very grate-
ful.

Mg. DEPUTY CHAIRMAN: 1 am
sorry, there are still three or four

more speakers. Already the time has
been exceeded,

Pror. A, R. WADIA (Nominated):
Mr Deputy Chairman, I regret I find

1 Notification of Vacancies) y 170
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nothing useful in this Bill and there-
fore, I cannot but oppose it. I see
the necessity and the utility of em-
Ployment excharniges. It would be
good for the employers to know the
type of people who can be employed
by them. It is alsc good for the em-
ployees who seek employment to
know where they can find employ-
ment. But employment exchanges, if
they are to be really useful, must work
on a voluntary basis and they would
then justify their existence by the
work they do, by the opportunity they
give to the employers to find the right
kind of employees and the opportunity
they give to the employees to find the
right kind of employers. But, Sir,
this Bill seeks to introduce the prin-
ciple of compulsion. Now, if this
compulsion were one hundred per cent,
I would have totally opposed it. As
it is, the principle of compulsion is
only halfhearted. What is compul-
sory? Notification is compulsory, not
employment. That is perhaps the
saving grace in this Bill. In sub-
section (4) of section 4 it is said:

“Nothing in sub-sections (1) and
(2) shall be deemed to impose any
obligation upon any employer to
recruit any person through the em-
ployment exchange to £l any
vacancy merely because that vacan-
¢y has been notified under any of
these sub-sections.”

what is the good of all
It is notification and
.compulsion. And

Well, Sir,
this legislation?
notification under

. if you do not notify, you will be fined

Rs. 500 or Rs. 1,000. Not merely
notify vou have to give all sorts of
particulars and I am in entire agree-
ment with Shri Avmashllmgam Chet-
tiar that this is a section which is
really attrocious because it seeks to
impose obligation and compulsion of
a very obnoxious type. What for?
After applying this principle of com-
pulsion there is no gurantee that you
are going to solve the problem of
unemployment, because the vacancies
need not be filled and the person
who is capable of filling it, that person
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need not be employed by the employ-
er. . If this sub-section (4) were not
there, the Bill would have been logi-
cal, although it would have been very
tyrannical. As it is, the Bill is utier-
 ly useless and it 13 only go.ng to har-
asg the employers to employ a lot of
clerks to fill up notification forms
about these vacancies, and subject
themselves to the obnoxious condi-
tion of any person entering into their
premises and asking for all sorts of
information. That is going to do no
good. Personally I say that this Bill
at best is not going to do any good
and at worst it is going to be absolu-
tely tyrannical and for this reason I
feel constrained to oppose it.

Surr JASPAT ROY KAPOOR: Mr.
Deputy Chairman, while I readily lend
my support to this measure, I must
confess that I feel that it has been
drawn up in a rather half-hearted
manner. As has.been pointed out by
Shri Gopinathji, though in the State-
ment of Objects and Reasons it has
been contended that this measure is
intended to cover two recommenda-
tions made by the Committee, we find
that ihis measure covers only one of
the recommendations, namely the one
contained in para (a) of the State-
ment of Objects and Reasons. So far
ag the other object is concerned,
namely that the employer should also
be required on a complusory basis to
render to the employment exchanges
staff strength returns at regular inter-
vals, this Bill does not cover it at all.
I would very much like to know what
is the reason for that.
my contention that this measure has
been drawn up in a rather half-heart-
ed manner and due care has not been
bestowed on the various provisions in
this measure. But I say that I sup-
port this measure because I feel that
it is in the interest of both the em-
ployers as also the unemploved who
will have much better opportunity ot
seeking employment from these em-
ployment exchanges.

I would, however,
if this measure 1is
useful purpose, it

submit that
to serve its
must be seen

'

This supports,

* to serve a very useful purpose,
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by the Government that the em-~
ployment  exchanges do really

function in an effective and honest
manner. I say in an hones{ manner
because I know from a little per~
sonal experience that in some places,
at least in one, no applicant or

no
person was recommended for any
post unless and until the officer

charge there was tipped Rs: 5

at
least.

This thing was even brought
to the notice of the police establish-
ment in that particular area and of
course, nothing came out of it. Not
that any specific and particular inst-
ance was brought to the notice of
the police, but a complaint of this
nature was so widespread that it was
expected that the police establishment
there would be something in the
matter. What was complained of in
a particular exchange may hold good
about some other exchanges also. It
has to be seen, therefore, that

this

sort of corruption is stopped alto-
gethor,

Secondly I have to submit that

these employment exchanges do not

help the employers who are anxious
to seek its cooperation. I say this also
from personal experience. Very
often they send up such persons for
interview with the employer as are
absolutely of no use of the employer.
It appears that often officers in charge
of these employment exchanges do
not really care to see what the em-
ployer wants and what sort of persons
the employer wants. Therefore, I
submit that while. theoretically these
employment exchanges are expected
in
actual practice we find that they are
not working efficiently and that is
just the reason why they are getting
unpopular as was said by my hon.
friend Mr. Sapru. Great care has,
therefore, to be taken by the Govern-
ment to see that these employment
exchanges function efficiently.

(Time bell rings.)

I would like to express my support
to the view expressed by my hon.
friends Babu Gopinath Singh and
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Mr. Sinha that we must exempt from
the operation of this measure the
staff of the State Legislatures.

4 P.M,

There seems to be no harm and in
order to keep the dignity of the State
legislatures, it would be advisable to
give them exemption from the opera-
tion of this measure. It is not a very
small matter. Small, of course, it is
m one respect but of considerable im-
portance so far as the dignity and the
respectability of the State legislatures
are concerned.

It has been made compulsory for
the employers to give notice to the
exchanges about any vacancy but it
has not been saigd as to how long the
employer wil] have to wait. Suppose
one gives notice today and employs
a man tomorrow, will he be com-
plying with the previsions , of this
measure? This seems 1o be a big
lJacuna. You must provide herein
some period during which the em-
ployer must stay his hands, twenty-
four hours, fortyeight hours, three
days, four days or a week-—whatever
it is. The period of notice must be
prescribed.  Otherwise, the whole
thing becomes ineffective, One may
give notice in the morning and
appoint a person inthe evening. These
are the few points that T had to sub-
mit.

Surt P. 8. RAJAGOPAL NAIDU:
Mr. Deputy Chairman, I would like to
say a few words about this Bill. In
my opinion, this Bill seems to be a
very purposeless Bill because this Bill
does not carry any compulsion on the
part of the employers to employ per-
sons through the exchanges. This
Bill even takes away the very prac-
tice that is now being adopted by
several State Governments in the
country. There are several exchanges
in States like Madras and others,
where it is absolutely necessary for
the Government offices to recruit per-
sons only through the exchanges in
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the case of temporary appointments.
No Government officer or department
can appoint any person unless the
person is recommended by the em-
ployment exchange. That is the prac-
tice prevailing now. That being the
position, I do not understand way
for mere notification of vacancies
such a Bill as this is being brought
before the House? What purpose is
this measure going to serve in the
matter of employment of persons?
These things can be done by any
other organisation, by any private
body or even as a matter of fact, a
statistical officer in the Labour Minis-
try or a statistical assistant attached
to the District Collectors in the
various districts. This will not solve
the unemployment problem. If this
system 1s followed, there will he
favouritism and nepotism on the part
of the several employment agencies
including those in the public sector.

‘In the public sector today, tempor-

ary appointments have to be filled up
only through the employment ex-
changes and even that provision is
taken away by this Bill. I might tell
the hon. Labour Minister that in
Madras, for instance, no temporary
appointment can be filleq up either by
any local authority or by the Gov-
ernment unless the exchange recom-
mends a candidate. According to this
Bill, Government will not be forced
to call for any names from the em-
ployment exchanges. Government wiil
simply notify that so many vacancies
exist and these posts can be filled up
by the appointment of any man liked
by Government. I, therefore, feel that
this Bill is not geing to serve any pur-
pose at all. On the other hand, it is
going to encourage favouritism and
nepotism.

Another point, stressed by my
learned friend, Shri Sinha. is that
there should be compulsory recruit-
ment through  the employment ex-
changes by the public bodies and by
the local authorities and no such com-
pulsion need be made in the case of
private agencies. I fully agree with
his .views.
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My friend has already
upon this point. If Parliament can
be exempted from the notification, it
stands to reason that the legislatures
in the various States should also be
exempted from the operation of this
measure.

Dr. H. N. KUNZRU (Uttar Pra-
desh): Sir, this Bill, as the Statement
of Objects and Reasons says, is based
on the recommendations of the Train-
ing and Employment Services Organi-
sation Committee. This Committee
considered the question of compulsory
recruitment through the employment
exchanges but came to the conclusion
that as a first step Government should
pass legislation requiring vacancies
both in the public sector and in the
private sector to be notified to the
employment exchanges. As regards
the private sector, it was of opinion
that only certain industries in certain
categories should be required to fur-
nish this information to the employ-
ment exchanges. Now, this Bill gives
Government the power to require all
‘private concerns. . .

Surt P. N. SAPRU: All or any

Dr. H. N. KUNZRU: Yes, all or any.
Clause 4 says:

“The appropriate Government
may, by notification 1n the Official
Gazette, require that from such
date as may be specified in the noti-
fication, the employer in every
establishment in private sector or
every establishment pertaining to
any class or category of establish-
ments in private sector chall, be-
fore filling up any vacancy in any
employment in that establishment,
notify that vacancy to such employ-
ment exchanges as may be pres-
cribed, and the employer shall
thereupon comply with such re-
quisition.”

Now, T do not know, Sir, why Gov-
ernment is taking the power to cover
even those industries that advertise

touched ~
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their vacancies and make the selection
through selection committees of their

own. The Committee to which I have
already referred, approved of the"
method used in some industries fox

the recruitment of persons to vacan-
cies. It thought that the existing
method was good and there was no
reason to change 1t. It was, however,
generally speaking in favour of re-
quiring that special types of estab-
lishments or establishments in certain
sectors should provide information
with regard to vacancies occurring in
their establishments to the employ- "
ment exchanges. 1 should, therefore,
like to know why at this stage, that
15, al the first stage, Government
wants to take the power to make it
obligatory on all industrial and per-
haps commercial establishments to
notify their vacancies to the employ-
ment exchanges. Then, Sir, the Com-
mittee which made these recommen-
dations on which this Bill is based
pointed out some of the objections
urged by people connected with the
industrial and commercial establish-
ments. It said that it had been urged
before the Committee by the repre-
sentatives of employers or their or-
ganisations that their complaint was
that Employment Exchanges did not
conduct trade tests at the time of re-
gistration and were not therefore in
a position to assess the degree of
proficiency or skill of the candidates.
They had also said that the Employ-
ment Exchanges had no means of
verifying the antecedents of the app-
licants Apart from this they had
pointed out that according to the
present policy the names of only those
persons are submitted by the Employ-
ment Exchanges who are not suitably
employed and that the names of other
persons are submitted only when no
suitable unemployed person is avail-
able. The employers, as the Com-
mittee has pointed out, naturally pre-
fer experienced hands or those al-
ready on the job and therefore they .
advertise their vacancies. Now, I am
pointing out all these because the Bill
before us is the first step to the com-
pulsory filling up of vacancies through '
the Employment Exchanges and I
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should therefore like to know whe-
ther Government has taken these com-
plaints of the employees into con-
sideration. The Committee made
certain recommendations on this sub-
ject. It recommended the introduc-
tion of trade tests at the Exchanges
and the preparation of panels of names
for the post of clerks on the basis of
tests. The Commiitee also recom-
mended the classification of all appli-
cants desiring skilled jobs on the
basis of trade tests. The Commitiee
furiher said that in its opinion the
tests for the clerical cadre could be
organised to suit the needs of the
Central Government and also of 1ihe
various State Governments and so
on. I should like to know whether
these recommendations of the Com-
mittee have been carried out by Gov-
ernment. If they have not been
carried out, then what is the purpose
of requiring either the Government
agencies or the private agencies to
notify vacancies to the Empioyment
Exchanges?

Lastly, Sir, I come to clause 6 of
the Bill. This empowers a, person
appointed by Government to enier any
premises and to have access to any
relevant record or documen? in the
possession of any employer who is
required to furmish any information
or returns under section 5. Now, I
should like to know what the reason
for such a provision is. Did the
Committee recommend that any legis-
lation that was introduced cr this
subject should authorise any officer

prescribed by Government to enter
any premises in . order to inspect
records ete.? If zall that you

desire at the present time is that cer-
tain important industrial and com-
mercial establishments should notify
their vacancies to the Employment
Exchanges, why do you want to give
such a drastic power to any officer of
Government? The situation, Sir, is
bad enough just now. We hear a great
deal about corruption and if in the
very beginning power of such a dras-
tic kind is given to officers, is it
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unreasonable to think that this Bill
-Lswead U makuing tor the empioyiuent
or efticlent persons wil create greager
trouble tnan exists at present?

SHRI GULZARILAL NANDA: sur, [
am indeb.ed 10 the House ror the con-
scructive suggestions and criticism and
the quesuons that have been raised
which I hope I will be able to answer
to the satisraction of the Members who.
have made tnose observations.

The rirs. question was about iav
delay. Al some slage thls quesilon
was raised. ‘'L'nis Cummutiee was ap-
poined 1 19562; pernaps 1t reported a
year.laler and we are bringiung uhis
legislation only now, so many years
arter the Report. This was what was
said. Sir, that shows, not that we
neglected a certamn obligation but that
we acted 1n the spirit of the recom-
mendations of this Commiitee. And
this also answers certain doubis which
have been raised as to whether this is
going to be merely a formality impos-
ing some obligation on the employers
which 1s meaningless and which is not
going to take us very far at ail. Now,
we could have brought in this legisla-
tion much earlier. But we did not do
so for the very good reason that we
were noi really equipped for that. We
had to do certain things on our side
and prepare oursclves adequately for.
that. And one important direction in
which we had to prepare ourselves
was in increasing the number of Em-
poyment Exchanges so that the facili-
ties may be available to those who
required the services of these Ex-
changes at convenient places. Simi-
larly, several other things had to be
done. Some of the recommendations
of the Committee had to be carried
out immediately ang that was done.
The most important recommendation
wag the {ransfer of the whole system
to the States. Now, when a transfer
takes place and the thing has to be
organised in a new setting, it takes
time for things to settle down and
well, it did take time. It was only
very recently that in all the States the
svstem has been established on a sound.
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footing. Till that was done it was not |

proper for us to undertake any in-
creased obligations. Various other
steps have been taken some of which
were referred to by the hon, Dr.
Kunzru. There were other recommen-
dations, for example, that occupational
and aptitude tests should be develop-
ed. And so we were waiting to com-
plete all these things,

Suri  T. S. AVINASHILINGAM
CHETTIAR: In all centres occupa-
tional and aptitude tests have been
developed?

Suri GULZARILAL NANDA: Their
recommendations have been accepted
and considerable progress has been
made. A series of oral trade tests are
being prepared and practical trade
tests have been arranged in the States
in collaboration with the Industrial
Training Institute. The programme is
steadily being developed and a system
of tests for clerical workers is also
being taken up. Now, Sir, it is because
we have made progress in those direc-
tions, that we have felt that we would
now be in a position to deal with this
part of the extended operation more
satisfactorily that we have come now
That is one answer.

Criticism has been made from two
sides, one that the Bill does not go far
enough and the other that it goes too
far. I faced this position in the Lok
Sabha. There it was in a different
way. Practically everybody rose and
said that this provision was inadequate,
The hon. Member, Prof. Wadia, said
the logical thing would be to go fur-
ther and make recruitment compul-
sory, but that would be tyrannical, he
He says, you are not pre-
pared to do the logical thing which
ig tyrannical. Therefore, do not do
anything at all. The friends in the
other House said, the logical thing is
this and do it. It is not tyrannical,
but necessary and proper. That was
the position—of practically everybody
who spoke. I said there that we were
not prepared to do that. I teok shelter

’
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behind the Repori. 1 said the Report
only wanced to go so far and no com-
pulsion at this stage was visualized,.
with regard to recruitment. Even the
Report does not say that at no stage
will there be compulsion regarding.
recruitmeni. It says ‘in the present
circumstances’, ‘at the present stage’.
Theretore, it conceives of that possibi-
lity. I took a certain stand in the
other House. I said my whole ap-
proach is no compulsion, if possible.
If there is to be any compulsion, it
should be the minimum. Then, to say
that i becomeg purposeless, is really
to drive things to the other extreme,
as 1f theie 15 nv middle way which
can be useful, which can be helpful.
Because that is going too far and the
other thing does not mean very much,
therefore, do nothing. I do not agree.
It is possible to introducé certain mea--
sures which may introduce the mini-
mum of compulsion and derive some
good out of 1t. May be, that may help
us to avoid something much more
drastic. Maybe, if this little thing is
not done and things are allowed to.
deteriorate, then a situation may arise
when we may be called upon to do
those other more drastic things. There-
fore the approach of reasonablesness.
becomes relevant and important. We
are thinking of the employers. I am-:
also thinking of them every time, be-
cause whatever I try to do in the
matter of industrial relations, I do
after full consultation with them not
only consultation but after taking their:
consent. I have done practically noth-
ing during these two years, which has
not had their consent because they
realise the value of these things to
them. I find often that peovle who
are neither employers nor workers nor
representing States, go on criticising
those things, because they do not know
enough about the interests of the em-
ployers. We do think of the workers
and we do think of the harassment to
the employers. Do you imagine the
plight of these thousands of people
who go to the exchanges and who are
not able to get emplovment at all? Do
you think of the kind of frustration:
and disappointment they have? What-
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ever little thing we are prepared to
do now and want to do now under
this system is not gomng to solve the
problem of unemployment. But even
if 1t helps a little to relieve the un-

.certainty in the minds of those people,

helps to give them a better chance, a
more equitable chance in the limited
opportunities that are available, it will
have served a useful purpose.

The question has been raised: “Is the
Bill necessary because your system is
nol functioning properly, and, there-
fore, its utilisation is going down?

_Neither those who want the jobs, nor

the employers are at all anxious and
keen to use this service. Therefore,
there is something wrong with it. Why
don’t you improve that, so that people
will come forward to make fuller use
There are’ many
wrong assumptions mn this position. In
the first place, when I said that the
proportion had declined, I was refer-
Considering
the enlargement or increase in the
volume of employment opportunity the
proportion has declined. That is num-
ber one. The proportion is small and
the number too is small. I refer to
the number of vacancies notified. With
regard to the popularity with those
who need the services, that is, the em-
ployment seekers, the position is that
in spite of the fact that the employ-
ment exchanges are able to render only
very limited help, the number of those
who come for registration is increasing
every year. In 1954 it was 14,65,000,
and then, 15,84,000; 16,70,000; 17,75,000
and in 1958 it was 22 lakhs. Therefore,
that part of it is not correct. Also,
regarding the total vacancies notified,
the number has increased. Maybe that
the public sector has contributed more
to it. Regarding placements also the
number has increased from 1,62,000 in
1954 to 2,33,000 in 1958. So, these ex-
changes are doing a good job, but not
enough. We have to incur expenditure
on these exchanges. The expenditure
per registered person is about Re. 19,
per vacancy Rs. 11 per placement
Rs. 17 and per exchange approximate-
1y Rs. 500 per month. Now, with this

1
|
|
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expenditure, 1t 1s possible—and we
have calculated i1t—that four times the
number of vacancies can be handled
with the same establishment, with
Just marginal additions to the expen-
diture. Why should we not utilise it
better? That was one consideration.
Why should we not give greater satis-
faction to those who come and register
themselves? Will it actually result in
greater satisfaction and in  greater
work? As I said, one of the conse-
quences of the mere fact that a larger
number of vacancies are notified will
be that many more persons will be
available, who will come forward to
register themselves, and there will be
better quality of selection, better range
of choice and there wil} be a greater
opportunity for those who register to
get some job. That is what I antici-
pate. I do not see any reason why
this improvement should not occur.
It 1s 1mplicit in the whole arrangement
and the larger the number of vacan-
cies which are notiﬁed, certainly the
larger will be the number of people
who will have a chance. There is no
compulsion. That is true I am abso-
lutely certain that those who notify
will later on employ some of those
submitted. They will not reject these
names without any rhyme or reason.
So, there will ke better utilisation.
The next question is: Are there not
still certain shortcomings in the ex-
changes which have to be removed in
order to enable the employers to make
better use of them, more willingly,
with greater enthusiasm? The reasons
for their not using them, even at the
time when the Committee, reported
were clearly explained, because the
Committee had spent such a long time
over the whole thing, gone in the
whole working of the system. They
found that the reason why employers
were not using them was not simply
the inadequacies of the system—
inadequacies were pointed out—and
since that time those inadequacies have
been removed. Improvements have
been made. The recommendations
have been followed up. The Com-

mittee also pointed out that employers
were not coming forward because of
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apathy, because of reluctance to give
up the power to do what they please,
because of malpractices, because of
many other undesirable features in the
system of recruitment. That was the
real reason and that will still be so—
though not in every case. There are
establishments having very good prac-
tices regarding recruitment. I am not
referring to them.

On the question of corruption, I
cannot say here that nowhere there is
any corruption in the exchanges.
There have been cases. We have
taken every possible step that we
could think of. There are advisory
committees established on which there
are non-officials. Then, various proce-
-dures have een established by which
possibilities of corruption have been
"lessened. We have made every effort
to keep corruption out, to eliminate
it. 1 offered in the Lok Sabha t{o
make an enquiry. I said that if any
Member had noticed any case, or re-
ceived any report and if he communi-
-cated it to me, I would look into that
case. But that was not really the
whole story. I said that we are going
‘to make sample tests, sample enqui-
ries. But I am sure and I know that
the position is very much better and
has been improving. But corruption
is not the reason why vacancies are
not notified. That might be the reason
for a person who seeks a job not get-
ting himself registered. That could
not be the reason for the employers
not communicating vacancies. Cor-
ruption could only act as a deterrent
to those who want jobs, but they are
not being deterred very much. This,
therefore, cannot be the explanation
as to why all exchanges are not being
properly and fully utilised. We shall,
I hope, agree in terms of the report of
the Committee that whereas there may
be no compulsion regarding recruit-
ment there should be compulsion re-
garding notification. If anyone says
that this has no meaning, no purpose,
then it means throwing away all the
work of this Committee which after a
very elaborate enquiry and examina-
tion of the whole thing came to this
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conclusion. It means that all this is
nothing to us. The Committee has

said that this is going to be useful and
this should be done and thereforg we
are taking this step. I believe that
this recommendation which is now
being embodied in this legislation will
improve matters both on the side of

the industry and on the side of the
. workers.
Two other questions were raised

about compulsion. It is said that fo
the extent it exists now, that also is
being taken away through this law.
Nothing is being taken away. In that
respect the situation will be I believe,
even more strict than before. The
Bill applies to both the private sector
and the public sector .

SHrI P. S. RAJAGOPAL NAIDU:
When there was no statutory provision -
the State Governments were adopting
methods for recruitment through em-
ployment exchanges. Now there is a
statutory provision which provides no
compulsion at all. Will not such
Governments give up resorting to
methods of recruitment through em-
ployment exchanges? Will they not
give it up and follow only the direc-
tions given in this Bill?

Suri GULZARILAL NANDA: We

: have been progressing in that direc-

tion without the help of legislation.
We have been in correspondence with
the States, and more and more De-
partments, more and more States, are
falling in line, and this process con-
tinues. It does not need the help of
this legislation. There is neither the
intention nor the possibility of any
retrograde action. I am saying this
because we have been working in that-
direction ourselves. We are very
keen that so far as Government De- '
partments are concerned, they should

make the fullest use of these @®x-
changes without any exception.
Now I have dealt with the major

question as to why compulsory recruif-
ment is not proposed, as to why thege
should not be more compulsion. I
have answered in terms of the report

.
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of the Commiitee as also on the basis
of our experience.

:

There are one of two other points
/which I should like to deal with.
First about penalties. The words used
here were ‘atrocious’ and all that.
Either have a law or don’t have it if
you are not prepared to enforce it.
Then it 1s far better you don’t have
a law. If we are going to have a law
saying that establishments shall notify
vacancies and somebody is obstinate
or recalcitrant, then you may as well
not have the law, unless you have a
measure to deal with him or a sanc-
“tion provided in law. We have not
come to the stage where this will not
be necessary. I thought that was
very well understood. If you provide
for something in law, there must be
some kind of sanction also introduced
there.

With regard to the clause dealing
with access to records, now it was not
“any record” but “any relevant re-
cord”; it was not “any time” but “any
reasonable time”. All the necessary
qualifications and safeguards have
been introduced. Therefore, I do
not think that so much should have
been made of that. There is no in-
tention to use these powers in the
manner suggested. But there should
be reserve powers so that the whole
intention of the Bill may not be nulli-
fied later.

The hon, Mr. Kunzru asked why
every establishment is covered, where-
as the Commiitee recommended that
only certain industries should be con-
sidered. The Bill covers exactly what
the Committee said. Otherwise sub-
clauses (1) and (2) of clause 4 should
have been of the same pattern.
Clause 4(2) which refers to the pri-
vate sector is worded in a different
manner. It is meant to bring out that
intent. The Committee said: Don’t
introduce it uniformly throughout be-
cause vonu mavy not be ready
for it. They say that the main object
is to give the employment exchange
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an opportunity to recommend, and they
say it may be that the exchanges may
not be everywhere, so that as we go
on extending the facilities, to tha’
extent we may bring in the employers
-~not every employer irrespective of
whether you are able to serve-him or
not—and make it obligatory on him
to notify. Therefore, the language of
the clause is “may by notification***
require that from such date” etc. This
cannot be applied to individuals, it has
to be a class or a category. Therefore,
discretion will be used for the purpose
of bringing in those establishinents
where this kind of provision should
be applied and keeping out those
i where for the time being at any rate
, it may not be necessary to do so.

\

|

Regarding the coverage part of it, I
think the hon. Mr. Sapru asked why
we have made it so limited and so:
restricted. Why not cover the domes-
tic servants, why not cover persons.
getting below Rs. 60 also?

SHrr P. N. SAPRU: I did not mean
to say that all this could be done im-
mediately, but this should be our goal.

Sari GULZARILAL NANDA: My
answer is that today we do not want
to take on ourselves a burden which
we think we may not be prepared to
bear immediately—so that I need not
take up that point because we thought
the coverage should be such that we
could efficiently discharge our side of
the responsibility in this matter.

One other question about manpower
was raised, and that is, whether the
object which has been indicated
here.

Dr. H. N, KUNZRU: Before the hon.
Minister goes further, may I know
what the position of those institutions
or establishments will be which ad-
vertise their vacancies and then make
selections out of the applicants who
have responded to the advertisement?

Surr GULZARILAL NANDA: If all
those establishments were all in one
class, well, it could be considered as
a class, but there is an expression
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-here “any independent agency”, there

1s some mention of it, and if it could ;

be brought under that
.possibly this might apply.

description,

Or. H. N KUNZRU: What would be
he position, say of a Selection Com-

_ wittee in a University?

Sarr GULZARILAL NANDA. In
.the first place, whether to apply this
to Universities is a question for the
+Government to decide. Secondly I can-
no‘ri;nmedlately construe the  fuil
scope and meaning of “independent
agency’, 1 cannot immediately do it;
1 think possibly this might cover the
_point raised. I cannot say offhand but
1 hope that 1n certain cases where
- arrangements are of a character that
.an independent choice 's assured.

Ser1 B. K. P SINHA: Independent
of what? What 1» meant by ‘indepen-
-dent’?

Svr1 GULZARILAL NANDA: Weli,
1n the case of Government, for exam-
- ple, the Public Service Commission is
an independent agency.

Sury B K. P. SINHA: I want
" know.

to

Mr. DEPUTY CHAIRMAN: Order,
norder. Let him fnish.

:Surr GULZARILAL NANDA: The
other purpose of the legislation was
to secure information periodically
which will enable Government to uti-
hite 1t for the purpose of planning
. man-power requirements, for the pur-
pose of, say, adjusting the demand to
the supply in the matter of employ-
ment needs. Now this function, 1
"believe, will be served fairly well
- through the provision that has been
sought to be made. Mr, Dave remark-
ed that these words “vacancies that
have occurred or are about to occur”
are very restrictive; that is, the words
will not bring within the scope of the
Bill a number of vacancies which
‘might occur later on for which plan-
ning may have been made by estab-

" lishments and which information may
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be useful to the State for the purpose
of man-power planning. Sir, this is
not our view. One answer is that this
is not all the data to be used for
man-power planning. We have got
employment market information which
1s also a developing system. We are
getting all kinds of information from
employers which is needed for the
purpose of adjusting our training pro-
grammes in volume, and also, Sir, in
the character of training. The forms
which are going to be furnished by
the employers in order to extract this

“information, of course, will be com-

prehensive. All this information can
be secured by that means. Although
the obligation is regarding vacancies
only, all the relevant data will also be
supplied in those returns. Therefore,
I do not anticipate any very serious
difficulty on that score,

Surr JASPAT ROY KAPOOR: You
are not making it obligatory on the
part of the employers to furnish any
such data with regard to their staff
strength. You have made no provi-
sion for getting staff strength returns.
Have you?

Surt GULZARILAL NANDA: Sir,
clause 5(2) makes the position clear.
That will enable us to get the other
information also. The forms which
are going to be prepared will contain
many questions regarding total
strength etc. There is, therefore, no
need to make any specific provision
for that. I have, Sir, dealt with all the
points and there is nothing more to
add.

Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill to provide for the
compulsory notification of vacancies
to employment exchanges, as passed
by the Lok Ssabha, be taken into
consideration.”

The motion was adopted.

Mg, DEPUTY CHAIRMAN: Now we
shall take up clause by clause consi-
deration of the Bill. Clauses 2 to 10.
There are no amendments. ;

.
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Surr JASPAT ROY KAPOOR: S,
I would like to know the view of the
hon. Minister with regard to clause
3(1){e). I think the words ‘State
Legislatures’ should be added.

Sur1 GULZARILAL NANDA: Well,
I can answer that question. Sir, this
part of tHe clause was introduced in
the Lok Sabha after the Bill had
been introduced, at the instance of the
Speaker. We discussed the matter,
and that was the form which he sug-
gested. The question with regard to
State Legislatures also come up for
consideration. But he explained to us
that thore was some difference be-
tween the procedure adopted here and
that adopted in the State Legislatures.
It will take time for me to explain.
So, that rendered it unnecessary to
bring in the State Legislatures. Ap-
pointments are made here by

Suri JASPAT ROY KAPOOR: Are
we sure about all the State Legisla-
tures? There are some State Legis-
latures

Mgr. DEPUTY CHAIRMAN: Order,
order. . :

Surr JASPAT ROY KAPOOR: Sir,
I am being ordered when I want some
clarification and when I suggest some-
thing.

Mr. DEPUTY CHAIRMAN: Accord-
ing to him, it 1s not necessary. Ac-

cording to the Government, it is not

necessary.

Clauses 2 to 10 were added to the
Bill.

Clé_use 1, the Enacting Formula and
the Title were added to the Bill

Surr GULZARILAL NANDA: Sir, 1
move:

*“That the Bill be passed.”

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill be passed.”

of, Limitation) Bill, j19c
1959
DiwaN CHAMAN LALL (Punjab):
Might I intervene at this stage?

Mgr. DEPUTY CHAIRMAN: We have
already exceeded the time by 45
minutes. Therefore, not at this stage.

Surr V. K. DHAGE (Bombay): Sir,
when he wants to say something, he
must be allowed to do that. He must
be allowed that chance. It is his right.

Mgr, DEPUTY CHAIRMAN: The

question is:
“That the Bill be passe?i.”

The motion was adopted.

THE PUBLIC WAKFS (EXTENSION
OF LIMITATION) BILL, 1959

Tue DEPUTY MINISTER or LAW
(Surr R. M. Hagarnavis): Sir, I beg
to move:

“That the Bill to extend the
period of limitation in certain cases
for suits to recover possession of
immovable property forming part of
public wakfs, as passed by the Lok
Sabha, be taken into consideration.”

Sir, this is a very short measure of
limited duration. It proposes to ex-
tend the period of limitation for a
class of suits. If possession ig claimed
under the ordinary law of limitation,
the period of limitation 1is twelve
years, whether the suit iz governed
by article 142 or by article 144. So
far as these public wakfs are concern-
ed, Sir, it is felt that during the time
of disturbances they did not enjoy
adequate protection. The persons who
were o protect the possessions had
left the country. Therefore, Sir, in
order to enable these persons to have
the property restored to possession, it-
is proposed that the peripd of limita-
tion, so far as these cases are con-
cerned, should be extended up to the
156th of August, 1967. The conditions
which would enable the application of
this Bill are that the property should
be forming part of the public wakfs,



